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CONVENTION ON THE PROHIBITION OF MILITARY OR ANY OTHER HOSTILE
USE OF ENVIRONMENTAL MODIFICATION TECHNIQUES

The States Parties to this Convention,

Guided by the interest of consolidating peace, and wishing to contribute to
the cause of halting the arms race, and of bringing about general and complete
disarmament under striect and effective international control, and of saving
mankind from the danger of using new means of warfare,

Determined to continue negotiations with a view to achieving effective
progress towards further measures in the field of disarmament,

Recognizing that scientific and technical advances may open new possibilities
with respect to modification of the environment,

Recalling the Declaration of the United Nations Conference on the Human
Environment, adopted at Stockholm on 16 June 1972,

Realizing that the use of environmental modification techniques for peaceful
purposes could improve the interrelationship of man and nature and contribute to
the preservation and improvement of the environment for the benefit of present and
future generations,

Recognizing, however, that military or any other hostile use of such
techniques could have effects extremely harmful to human welfare,

Desiring to prohibit effectively military or any other hostile use of
environmental modification techniques in order to eliminate the dangers to mankind

from such use, and affirming their willingness to work towards the achievement of
this objective,

-



Desiring also to contribute to the strengthening of trust among nations and
to the further improvement of the international situation in accordance with the
purposes and principles of the Charter of the United Nations,

Have agreed as follows:

Article I

1 Each State Party to this Convention undertak .8 not to engage in military
or any other hostile use of environmental modification techniques having
widespread, long-lasting or severe effects as the means of destruction, damage or
inJury to any other State Party.

2. Each State Party to this Convention undertakes not to assist, encourage
or induce any State, group of States or international organization to engage in

activities contrary to the provisions of paragraph 1 of this article.

Article IT

As used in article I, the term "environmental modification techniques"
refers to any technique for changing - through the deliberate manipulation of
natural processes - the dynamics, composition or structure of the earth, including

its biota, lithosphere, hydrosphere and atmosphere, or of outer space.

Article III

1 The provisions of this Convention shall not hinder the use of
environmental modification techniques for peaceful purposes and shall be without

prejudice to the generally recognized principles and applicable rules of

international law concerning such use,



2. The States Parties to this Convention undertake to facilitate, and have
the right to participate in, the fullest possible exchange of scientific and
technological information on the use of environmental modification techniques for
peaceful purposes. States Parties in a position to do so shall contribute, alone
or together with other States or international organizations, to international
economic and scientific co-operation in the preservation, improvement and
peaceful utilization of the environment, with due consideration for the needs of

the developing areas of the world.

Article IV

Each State Party to this Convention undertakes to take any measures it
considers necessary in accordance with its constitutional processes to prohibit
and prevent any activity in violation of the provisions of the Convention

anywhere under its jurisdiction or control.

Article V

1. The States Parties to this Convention undertake to censult one another
and to co-operate in solving any problems which may arise in relation to the
objectives of, or in the application of the provisions of, the Convention.
Consultation and co-operation pursuant to this article may also be undertaken
through appropriate international procedures within the framework of the United
Nations and in accordance with its Charter. These international procedures may
include the services of appropriate international organizations, as well as of a

Consultative Committee of Experts as provided for in paragraph 2 of this article.

.



2. For the purposes set forth in paragraph 1 of this article, the
Depositary shall, within one month of the receipt of a request from any State
Party to this Convention, convene a Consultative Committee of Experts. Any State
Party may appoint an expert to the Committee whose functions and rules of
procedure are set out in the annex, which constitutes an integral part of this
Convention. The Committee shall transmit to the Depositary a summary of its
findings of fact, incorporating all views and information presented to the
Committee during its proceedings. The Depositary shall distribute the summary
to all States Parties.

3. Any State Party to this Convention which has reason to believe that any
other State Party is acting in breach of obligations deriving from the provisions
of the Convention may lodge a complaint with the Security Council of the United
Nations. Such a complaint should include all relevant information as well as all
possible evidence supporting its'validity.

L, Each State Party to this Convention undertakes to ec-operate in carrying
out any investigation which the Security Council may initiate, in accordance with
the provisions of the Charter of the United Nations, on the basis of the complaint
received by the Council. The Security Council shall inform the States Parties
of the results of the investigation.

55 Each State Party to this Convention undertakes to provide or support
assistance, in accordance with the provisions of the Charter of the United Nations,
to any State Party which so requests, if the Security Council decides that such

Party has been harmed or is likely to be harmed as a result of violation of the
Convention.



Article VI

1 Any State Party to this Convention may propose amendments to the
Convention. The text of any proposed amendment shall be submitted to the
Depositary, who shall promptly circulate it to all States Parties.

2 An amendment shall enter into force for all States Parties to this
Convention which have accepted it, upon the deposit with the Depositary of
instruments of acceptance by a majority of States Parties. Thereafter it shall
enter into force for any remaining State Party on the date of deposit of its

instrument of acceptance.

Article VII

This Convention shall be of unlimited duration.

Article VIII

1. Five years after the entry into force of this Convention, a conference
of the States Parties to the Convention shall be convened by the Depositary at
Geneva, Switzerland. The conference shall review the operation of the
Convention with a view to ensuring that its purposes and provisions are being
realized, and shall in particular examine the effectiveness of the provisions of
paragraph 1 of article I in eliminating the dangers of military or any other
hostile use of environmental modification techniques.

2 At intervals of not less than five years thereafter, a majority of the
States Parties to this Convention may obtain, by submitting a proposal to this

effect to the Depositary, the convening of a conference with the same objectives.



3. If no conference has been convened pursuant to paragraph 2 of this
article within ten years following the conclusion of a previous conference, the
Depositary shall solicit the views of all States Parties to this Convention,
concerning the convening of such a conference. If one third or ten of the
States Parties, whichever number is less, respond affirmatively, the Depositary

shall take immediate steps to convene the conference.

Article IX

L This Convention shall be open to all States for signature. Any State
which does not sign the Convention before its entry into force in accordance with
paragraph 3 of this article may accede to it at any time.

2 This Convention shall be subject to ratification by signatory States.
Instruments of ratification or accession shall be deposited with the Secretary-
General of the United Nations.

33 This Convention shall enter into force upon the deposit of instruments
of ratification by twenty Governments in accordance with paragraph 2 of this
article.

L, For those States whose instruments of ratification or accession are
deposited after the entry into force of this Convention, it shall enter into
force on the date of the deposit of their instruments of ratification or accession.

B The Depositary shall prouptly inform all signatory and ascceding States
of the date of each signature, the date of deposit of each instrument of
ratification or accession and the date of the entry into force of this Convention

and of any amendments thereto, as well as of the receipt of other notices.



6. This Convention shall be registered by the Depositary in accordance
with Article 102 of the Charter of the United Nations.

Article X

This Convention, of which the English, Arabic, Chinese, French, Russian and
Spanish texts are equally authentic, shall be deposited with the Secretary-
General of the United Nations, who shall send duly certified copies thereof to
the Governments of the signatory and acceding States.

IN WITRESS WHEREOF, the undersigned, being duly authorized thereto by their
respective Governments, have signed this Convention, opened for signature at

Geneva on the eighteenth day of May, one thousand nine hundred and seventy-seven.
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Annex to the Convention

Consultative Committee of Experts

1. The Consultative Committee of Experts shall undertake to make
appropriate findings of fact and provide expert views relevant to any problem
raised pursuant to paragraph 1 of article V of this Convention by the State
Party requesting the convening of the Committee.

2. The work of the Consultative Committee of Experts shall be organized
in such a way as to permit it to perform the functions set forth in paragraph 1
of this annex. The Committee shall decide procedural questions relative to the
organization of its work, where possible by consensus, but otlierwise by a
majority of those present and voting. There shall be no voting on matters of
substance, ‘

3. The Depositary or his representative shall serve as the Chairman of
the Committee.

L, Each expert may be assisted at meetings by one or more advisers.

5. Each expert shall have the right, through the Chairman, to request
from States, and from international organizations, such information and

assistance as the expert considers desirable for the accomplishment of the
Committee's work.
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CONVENTION SUR L'INTERDICTION D'UTILISER DES TECHNIQUES DE
MODIFICATION DE L'ENVIRONNEMENT A DES FINS MILITAIRES QU
TOUTES AUTRES FINS HOSTILES

Les Etats parties & la présente Convention,

Guid€s par les intérets du renforcement de la paix et dé€sireux de contribuer
8 arréter la course aux armements, 4 réaliser un désarmement général et complet
sous un contrdle international strict et efficace, ainsi qu'd préserver 1l'humanité
du danger de voir utiliser de nouveaux moyens de guerre,

Résolus & poursuivre des négociations en vue de réaliser des progrés
effectifs vers de nouvelles mesures dans le domaine du désarmement,

Reconnaissant que les progrés de la science et de la technique peuvent ouvrir
de nouvelles possibilit@s en ce qui concerne la modification de l'environnement,

Rappelant la Déclaration de la Conférence des Nations Unies sur l'environ-
nement, adoptée & Stockholm le 16 juin 1972,

Conscients du fait que l'utilisation des techniques de modification de
l'environnement & des fins pacifiques pourrait sméliorer les relations entre
1'homme et la nature et contribuer & protéger et & améliorer l'environnement
pour le bien des générations actuelles et & venir,

Reconnaissant, toutefois, que l'utilisation de ces techniques & des fins
militaires ou toutes autres fins hostilec pourrait avoir des effets extrémement
préjudiciables au bien-étre de 1'homme,

Désireux d'interdire efficacement l'utilisation des techniques de
modification de l'environnement & des fins militaires ou toutes autres fins
hostiles, afin d'éliminer les dangers que cette utilisation présente pour
1'humanité, et affirmant leur volonté d'oeuvrer & la réalisation de cet objectif,



Désireux &galement de contribuer au renforcement de la confiance entre les
nations et & une nouvelle amélioration de la situation internationale,
conformément aux buts et principes de la Charte des Nations Unies.

Sont convenus de ce qui suit :

Article premier

1. Chaque Etat partie & la présente Convention s'engage & ne pas utiliser
& des fins militaires ou toutes autres fins hostiles des techniques de modification
de l'environnement ayant des effets &tendus, durables ou graves, en tant que
moyens de causer des destructions, des dommages ou des préjudices & tout autre
Etat partie.

2. Chaque Etat partie & la présente Convention s'engage & n'aider,
encourager ou inciter aucun Etat, groupe d'Etats ou organisation internationale &

mener des activités contraires aux dispositions du paragraphe 1 du présent article.

Article II

Aux fins de l'article premier, 1l'expression "techniques de modification de
1l'environnemcat"” d€signe toute technique ayant pour objet de modifier - gréce &
une manipulation délibérée de processus naturels - la dynamique, la composition
ou la structure de la Terre, y compris ses biotes, sa lithosphére, son hydrosphére
et son atmosphére, ou l'espace extra-atmosphérique.

Article III

l. Les dispositions de la présente Convention n'empéchent pas l'utilisation
des techniques de modification de l'environnement & des fins pacifiques et sont
sans préjudice des principes généralement reconnus et des régles applicables du
droit international concernant une telle utilisationm.



2. Les Etats parties 4 la présente Convention s'engagent & faciliter un
échange aussi complet que possible d'informations scientifiques et techniques
sur l'utilisation des techniques de modification de l'environnement & des fins
pacifiques, et ont le droit de participer & cet &change. Les Etats parties qui
sont en mesure de le faire devront contribuer, & titre individuel ou conjoin-
tement avec d'autres Etats ou des organisations internationales, & une coopération
internationale &conomique et scientifique en vue de la protection, de 1'amélio-
ration et de 1l'utilisation pacifique de 1l'environnement, compte diment tenu des

besoins des régions en développement du monde.

Article IV

Chaque Etat partie & la présente Convention s'engage & prendre toutes les
mesures qu'il jugera nécessaires conformément & ses procédures constitutionnelles
pour interdire et prévenir toute activité contrevenant aux dispositions de la

présente Convention en tous lieux relevant de sa juridiction ou de son contrdle.

Article V

1. Les Etats parties & la présente Convention s'engagent & se consulter
mutuellement et & coopérer entre eux pour résoudre tous problémes qui pourraient
se poser & propos des objectifs de la présente Convention ou de l'application de
ses dispositions. Les activit@s de consultation et de coopération vis€es au
présent article peuvent €galement €tre entreprises gréace & des procédures inter—
nationales appropriées dans le cadre de l'Organisation des Nations Unies et
conformément & sa Charte. Ces procédures internationales peuvent comprendre les
services d'organisations internationales appropriées, ainsi que ceux d'un comité

consultatif d'experts comme prévu dans le paragraphe 2 du présent article.



2. Aux fins énoncées dans le paragraphe 1 du présent article, le
Dépositaire, dans le mois qui suivra la réception d'une demande émanant d'un
Etat partie, convoquera un comité consultatif d'experts. Tout Etat partie
peut désigner un expert audit comité, dont les fonctions et le réglement
intérieur sont €noncés dans 1'Annexe, laquelle fait partie intégrante de la
Convention. Le Comité consultetif communiquera au Dépositaire un résumé de ses
constatations de fait ol figureront toutes les opinions et informations
présentées au Comité au :ours de ses délibérations. Le Dépositaire distribuera
le résumé & tous les Etats parties.

3. Tout Etat partie & la présente Convention qui a des raisons de croire
qu'un autre Etat partie agit en violation des obligations découlant des dispo-
sitions de la Convention peut déposer une plainte aupreés du Conseil de sécurité
de 1'Organisation des Nations Unies. Cette plainte doit &tre accompagnée de
tous les renseignements pertinents ainsi que de tous les &léments de preuve
possibles confirmant sa validité.

k. Chaque Etat partie & la présente Convention s'engage & coopérer &
toute enquéte que le Conseil de sécurité pourrait entreprendre, conformément
aux dispositions de la Charte des Nations Unies, sur la base de la plainte
regue par le Conseil. Ce dernier communique les résultats de 1l'enquéte aux
Etats parties.

5. Chaque Etat partie & la présente Convention s'engage & venir en aide
ou & préter son appui, conformément aux dispositions de la Charte des
Nations Unies, & tout Etat partie qui en fait la demande, si le Conseil de
sécurité décide que ladite partie a été l&sée ou risque d'étre 1ésée par suite

d'une violation de la Convention.



Article VI

1. Tout Etat partie & la présente Convention peut proposer des amendements
3 la Convention. Le texte de tout amendement proposé sera soumis au Dépositaire,
qui le communiquera sans retard & tous les Etats parties.

2. Un amendement entrera en vigueur 3 l'égard de tous les Etats parties &
la présente Convention qui l'auront accepté dés le dépdt auprés du Dépositaire
des instruments d'acceptation par une majorité des Etats parties. Par la suite,
il entrera en vigueur & l'égard de tout autre Etat partie & la date du dépdt de

son instrument d'acceptation.

Article VII

La présente Convention a une durée illimitée.

1. Cinq ans aprés l'entrée en vigueur de la présente Convention, le
Dépositaire convoquera une conférence des Etats parties & la Convention, &
Genéve (Suisse). Cette conférence examinera le fonctionnement de la Convention
en vue de s'assurer que ses objectifs et ses dispositions sont en voie de
réalisation; elle examinera en particulier l'efficacité des dispositions du
paragraphe 1 de l'article premier pour &liminer les dangers d'une utilisation
des techniques de modification de l'environnement & des fins militaires ou
toutes autres fins hostiles.

2. Par la suite, & des intervalles non inférieurs & cinq ans, une
majorité des Etats parties & la présente Convention pourra, en soumettant
une proposition & cet effet au Dépositaire, obtenir la convocation d'une

conférence ayant les mémes objectifs.



3. Si aucune conférence n'a été convoquée conformément au paragraphe 2
du présent article dans les dix ans ayant suivi la fin d'une précédente
conférence, le Dépositaire demandera l'avis de tous les Etats parties & la
présente Convention au sujet de la convocation d'une telle conférence. Si un
tiers des Etats parties ou dix d'entre eux, le nombre & retenir &tant le plus
faible des deux, répondent par l'affirmative, le Dépositaire prendra immédia~

tement des mesures pour convoquer la conférence.

Article IX

1. La présente Convention est ouverte & la signature de tous les Etats.
Tout Etat qui n'aura pas signé la Convention avant son entrée en vigueur
conformément au paregraphe 3 du présent article pourra y adhérer & tout moment.

2. La présente Convention sera soumise d la ratification des Etats
signataires. Les instruments de ratification ou d'adhésion seront déposés
auprés du Secrétaire général de 1'Organisation des Nations Unies.

3. La présente Convention entrera en vigueur aprés le dépdt des instruments
de ratification par vingt gouvernements, conformément au paragraphe 2 du présent
article.

4, Pour les Etats dont les instruments de ratification ou d'adhésion seront
déposés aprés l'entrée en vigueur de la présente Convention, celle-ci entrera en
vigueur d la date du dépdt de leurs instruments de ratification ou d'adhé&sion.

5. Le Dépositaire informera sans délai tous les Etats qui auront signé la
présente Convention ou qui y auront adh&ré de la date de chaque signature, de la
date de dépdt de chaque instrument de ratification ou d'adh€sion, de la date
d'entrée en vigueur de la présente Convention et de tous amendements y relatifs,

ainsi que de la réception de toute autre communication.



-

6. La présente Convention sera enregistrfe par le Dépositaire conform&ment
& 1'Article 102 de la Cherte des Nations Unies,

Article X

La présente Convention, dont les textes frangais, anglais, arabe, chinois,
espagnol et russe font €galement foi, sera d€pos€e auprés du Secrftaire g€néral
de 1'Organisation des Nations Unies, qui en adressera des copies dlment certififes

conformes aux gouvernements des Etats qui auront sign€ la Convention ou y auront
adhéré.

EN FOI DE QUOI les soussign€s, dOment habilit€s & cet effet par leurs
Gouvernements respectifs ont sign€ la présente Convention, ouverte & la

signature & Genéve le dix~huit mai mil neuf cent soixante-dix-sept.




Annexe @ la Convention

Comité consultatif d'experts

1. Le Comité consultatif d'experts entreprendra de faire les constatations
de fait approprifes et de fournir des avis autorisés concernant tout probléme
soulevé, conformément au paragraphe 1 de l'article V de la présente Convention,
par 1'Etat partie qui demande la convocation du Comité.

2. Les travaux du Comité consultatif d'experts seront organisés de fagon &
lui permettre de s'acquitter des fonctions énoncées au paragraphe 1 de la
présente Annexe. Le Comité prendra les décisions sur des questions de procédure
relatives & l'organisation de ses travaux si possible par consensus mais, sinon,
2 la majorité de ses membres présents et votants. Il ne sera pas procédé a des
votes sur des questions de fond.

3. Le Dépositaire ou son représentant exercere les fonctions de Président

du Comité.

L, Chaque expert peut €tre assisté lors des séances par un ou plusieurs
conseillers.

5. Chaque expert aura le droit, par l'intermédiaire du Président, de

demander aux Etats et aux organisations internationales les renseignements et
l'assistance qu'il jugera souhaitables pour permettre au Comité de s'acquitter
de sa t&che.
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KOHBEHLMA O 3AMNPEWEHWM BOEHHOI'O WIM JIOBOI'0 MHOI'O
BPAXJEBHOI'0 WCIOJbL30BAHMA CPENCTB BO3IEACTBMA HA
NPMPOIHYI0 CPELY

OPTAHU3ALMA OBBENVMHEHHHWX HALMA
1977 rol






KOHBEHUMA O 3AINPEWNEHWA BOEHHOI'0O WIW JIIOBOT'O MHOI'O
BPAXIEEHOI'O MCIIOJIb30BAHMA CPEAOCTB BO3LEMCTBMA HA
[IPMPOLHYK CPELY

Focynapcrsa-yuaCTHHKH HacToAamel KOHBQHHHH,

PYKOBOLCTBYSAICh MHTEpEcaMW YyNPOUYEHWA MUMpa M XeJyas BHECTM BKJal B
Heno nNpexpameHWas TOHKM BOODYXEHMH M AOCTUXEHMHA BCeoOmero M MNOJHOIOo

Pa3lopyXeHus NOoA CTPOTMM ¥ IDPDEKTUBHHM MEeXAYHADPOAHHMM KOHTDONEM M B
neno u3GaBJIEHMA yYeJoBeyeCTBA OT ONACHOCTM MCMNOJNBb3IOBAHMA HOBHX
CpeACTB BeleHWA BOWHH,

NpencrioNHeHHNe pelnMOCTM NpOAOJNXaTh NEeperoBOpH C LeJabko

foCTUXeHMA dbdeKTUBHOIO Nporpecca B HanpabBlieHMM NPWHATMA AalnbHelmux
Mep B OGIACTM DPa3opyXeHud,

NpuUaHaBas, YTO HAYYHO=TEXHMYECKMl Nporpecc MOXEeT OTKPHTh HOBHE
BO3MOXHOCTM B OOGJACTM BO3NeUCTBMA Ha NPUPOAHYD Cpeny,

npMEuMas Bo BHuMaHue llexnapauvp KoHndpepenumm Opranmaaumm

O6peavHennnx Haum# no oxpyxaouyeit uEnoaeKa cpene, MNPUHATYD B
CrokronsMe 16 upoua 1972 rona,

CO3HaBafd, YTO MCNONB3OBAHME CpeACTB BO3AeHCTBMA HA NPUPOAHYD
Cpely B MMDHHX LEJNAX MOIJNO ON NPMBECTH K YJAYUWNEHUD B3auMozelcTBus
YeJOBEKa M NPUPOAN M CNOCOGCTBOBATH COXPAHEHMD M YyIYyyYmeHMD NpupoAHo#t
cpellll Ha 6Jaro HHHEWHero M GYAymVX MNOKOJEeHu#,

Co3HaBafd, OAHAKO, YTO BOEHHOE MIM JDWOOE€ MHOEe BpaxAeSHOe MCNoIb=-
30BAHME TAKMX CpPEeACTB MOIJNO OH MMEeTb Ype3BHYalHO naryGHme nocleACTBMA
AnA 6larococTOoAHMA Jaoael,

xXejafa 3hdPEeKTMBHO 3alpeTUTh BOEHHOEe MM Jndoe MHoe BpaxnefHoe
MCNOoNb30OBAHME CpEACTB BO3AENCTBMA Ha NPUPOAHYD Cpely C UeIbD yCTpa=
HeHMA onacHocTefl AnA 4YejNoBEYECTBA OT TAKOIO MCHONL3OBAHMA M NOA-

TBEpXJafg CBOE XelnaHue NelCTBOB&TbL B HANPaBIEHUU HOCTUXEHMA BTOH
uesuu,

.



CTpEeMACh TaxKxe BHECTH BKJAA B yrayOneHue AOBEpUS MeXAy HApPOAaMM
M B nejo AanbHelimero O3AOPOBJEHMA MexAyHapolHO# OGCTAHOBKM B COOT-
BETCTBMM C LeaAMM M npuruuMnamu Ycrasa Opranusauun OcvenuHeHHux Haumi,

COTJACHUINUCL O HUXECJEeAYmMEM:

CraTes I

1. Kaxnoe rocynapctBo-yuacTHMK Hacrtodme# KoneeHuuMnm o6asyercs
He mpuderaTh K BOEHHOMY MJIM XNCOMY MHOMY BpaxIelHOMY WCNOJNb3IOBAHUD
cpencTB BOo3AeMCTBMA Ha NPUPONHYD Cpely, KOTOpHE MMenT UWMpOKMUe,
LONTOCPOYHHE WJIM Cepbe3HHe NocCJHeACTBMUA, B KauyecTBe ClNOCOGOB paspy-
meHWsA, HaHeCeHuMs ymepba WIA NPUYMHEHMA Bpela JANCOMYy INPYIroMy rocy-
HapCTBY-Y4YaCTHUKY .

2., Kaxnoe rocynapcTBo-yuacTHUK HacTtosamell KonBeHumMM oGaayercs.
He noMoraTthb, He NOOWPHATH W He NoSyxAaTh JpCOe rocyAapcTBO, Tpynny
rocyaapcTB MIM MexXAYHapOAHY® OPraHM3alMp K OCYMEeCTBJEHUD AedATelNbHu-
CTH, NpoTHBOpevamel nomoxeHWaM nyHkta 1 Hacroameli cTaThum.

Cratea II

Wcnoanbayemut B ctaTtbe I TepMMH 'cpeacTBa BO3NeWCTBMA Ha Npu-
POAHY® CpeAy' OTHOCMTCH K JOGHM CPEACTBAM AJNA MAMEHEHUI = NyTEeM
npefHaMepeHHOTO YNpaBNEHMA NPUPOAHHMW NPOLECCAaMM - NMHAMUKM, COCTa-
B& WIM CTPYKTYpH 3eMnu, BKapoyas ee GMOTY, auTocdepy, ruipochepy u
aTMochepy, WMIM KOCMHYECKOTO NPOCTPAHCTBA.

CraTea III

1. Tonoxexus HactosAmeid KOHBEHUMM He NPENATCTBYDT MCNOAb3OBAHUD
CpencTB BO3AeWCTBMA Ha NPUPOAHY® Cpely B MUDHHX LenfsiX W He 3aTparu-
BaPT O0menpM3HaHHHNX NPUHLUMNOB M NPUMEHMMHX NPABUI MEXAYHAPOAHOTO
npaba, KacabmuMXCs TAKOIO MCHNOJb3OBa&HMUA .



2, TocyrmapcTBa-yuacTHuky HactToAmelt Kowsenuum oGasymrcs cno-
COGCTBOBATH BO3MOXHO CaMOMy MOIHOMY OGMeHy HayyHOM M Texuuyecxo#t
uHbopMalmeil 06 MCNONb3OBAHWM cpeAcTB BoaaeACTBMA Ha& NPUPOAHYD CpeAny
B MMDHHX LEeJAX M MMePT NpaBo YYaCTBOBaTh B TaKOM oOMeHe. Tlocynap~-
CTBa~yuyaCTHUMKU, KOTOpDHE B COCTOAHMM HeNaTh 3TO, MO OTAENBLHOCTH WIM
COBMECTHO C APYIMMU TOCYZApPCTBAMM MIM MEXAYHAPOAHHMU OpPraHU3aLMiMU,
OYAYT BHOCUTBH BKJIAX B MEXAYHapOAHOE BKOHOMMYECKOE M HayyHoe COTpYyA-
HAYECTBO B OGJACTM COXpPAHEHMA, YJIYUlEeHUA ¥ MMPHOTO MCNOJNb3IOBAHUA
oKpyxapueih cpelN ¢ AOIXHHM YyYyeTOM HYXA pa3lBuBammMxca paloHoB Mupa.

Cratps IV

Kaxmoe rocyzapctBo-yuacTHuK Hacroameil KoHBeHUMM oGfayeTcas npu=-
HATb JNOONE Meph, KOTOPHE OHO COYTEeT HEeOGXOAMMHMM B COOTBETCTBMU CO
CBOMMM KOHCTHMTYLMOHHHNMM NpolUeAypaMuM, MO 3aNpemeHUMD U NpeloTBPAuEeHWD
nIp6oil neATenbHOCTH, npoTUBOopevaume# nomoxeHuaMm Hacrtosmeid KoHBeHuun,
non ero OPUCAMKUMEH MAM NMOA ero KOHTPOAEM rie OH TO HM OHIO.

Cratpa V

1. TocynapcrBa~-yuacTHuMkM HacrtoAmel KoHBEeHLMM 0GA3YDTCHA KOHCYIb=-
TUPOBATHLCA M COTPYAHMYATHL APYr C APYIrOM B pemeHMM JOOHX BONPOCOB,
KOTOpPHE MOIYyT BO3IHMKHYTh B OTHOmMEHMM Leneit Mau B CBA3U C BHINOJHEHUEM
nonoxeHnit Hacroaume#l Koupenumn. KoHcyabTalum ¥ COTPYAHMYECTBO BO
MCIONHEeHUue ITOW CTATBM MOTYT TaKXe NpEeANPMHMMATHCHA NYTEM MCNONb3O~-
BAHMA COOTBETCTBYDNMX MEXAYHAPOZHHX MNpolenyp B paMkax OpraHuaaluu
O6renunennnx Haumét m B cooTBeTcTBMM C ee YCTABOM. 3TU MexXAYyHapoIHHe
npoleAypH MOTYT BKJIDYATbL MCOJNB3IOBAHME YCIYI COOTBETCTBYDUMX MEXAY~-
HapOAHHX opraHusalmit, a Taxxe HKoHCynbTaTMBHOTO KOMMUTET& 3KCMNEpTOB,

O KOTOPOM IOBOPMTCA B NYHKTe 2 HacToAmei#l craThu.
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2. UHas uenett, MaNOXeHHWX B nNyHkTe 1 Hactoame#l cTaThbu, nenoaura-
pu#l B TeyeHMe OLHOIO MecdAlla MOCJEe NOXYYEHMA NPOCHOW JADSOro rocyaap-
cTBa-yyacTHuka Hacrtosmed KoHpenumm coamBaer KoHcympTaTHBHHI koMuTeT
sxcnepToB. JimSoe rocynapcTBO=~yYaCTHMK MOXET HA3IHAUYUTH IKCHOEpTa B
KomuTeT, OYHKUMM M NnpaBuia NpOoLeAYpPH KOTOPOro uanoxeHH B Illpunoxenun,
COCTABIANUEM HEOTBhEMIEMyD vyacTh Hactosmed Konpsenumm. Komurer nepe-
ZaeT NEenoauTapum HOKYMEHT, NOANTOXMBADIMA BHACHEHWEe GAKTUYECKHX
OGCTOATENbLCTB Nena, KOTOPHHE HoxxeH BxIMUAThL BCe npexcTaBieHHHe Komu-
TeTy B XOZe ero aacelaHuMi TOuxkM aspeHus u uHPopMmauupo. IHenoaurapuit
PACCHJIaeT 3TOT AOKYMEHT BCEM IroCyAapCTBaM-ydyaCTHHUKaM.

3. ImGoe rocymapcTBO-y4YaCTHWK Hacrtosmel Konsenumm, xoropoe
¥MeeT OCHOB&HWE noJaratTh, YTO KaKoe=JuGo ApYyroe rocyrapCTBO-YUYaACTHUK
neAicTByeT B HapymeHue OGA3ATEILCTB, BHTEKabUMX M3 nomoxeHud Kouseu-
uuMM, MoxeT noxaTthr xajgocy B Coeer BesonmacrocTtv Opranmaaumy OGBeOMHEH-
Hux Haum#h. Takasa xanoSa HOAXHA COAEPXATh BCOD OTHOCAMYDCH K Heny
VHbOpMALMD, & TaKXe BCe BO3MOXHME AOKA3ATenIbCTB&, NOATBEpXAaDmHE ee
OGOCHOBAHHOCTS.

4. Kaxpoe rocynapcrpo-yuacTHux Hactoame# KoHpeHumm oGsayercs
COTPYAHUYATH B NPOBENEeHUM JDOHX paccrenosaruit, KoTopHe MOTyT OHTBH
npeanpuHATH CopeTtoM beaonacHocTH, B COOTBETCTBUMU C NOJOXEHUAMMU
Yecrasa Opranuaaumm O6pennHeHHmx Haumik, Ha oCHOBAHMM XaJNOGH, HOAy-
yeHHo##t CosetoM. ComeT FesonacHoCcTHM MHOOPMUPYET O pe3yAbTATAX pac-
CleNOBAHUA TOCYA&pPCTBA-YYaCTHUKOB.

5. Kaxpmoe rocymapcreo-yyacTHuMKk Hacrtosamei KoHBeHLUMM oGaayercs
NpeloCTaBIAATh MAM NOLAEDPXMBATE NOMOLL B COOTBETCTBMM C NONOXEHUAMMU
Ycrasa Opranuaaumn OGpeanHeHHnx Haumit awGoMy rocynapCcTBy-yuyacTHUKY,
KOTOpHK ob6paTuTcs ¢ Takoit npocnboi#t, ecau Coeer BeszonacHocTu npumer
pemeHMe O TOM, YTO Takolffi yyacTHMK notepnex ymepl MIWM, BEpPOATHO,
NnoTepnuT ymepG B peayabTaTe HapymeHus KoupenHumu.



Cratba VI

1. lpGoe rocyzapcrBo=-yyacTHUK Hactoawe#A KoHBeHUMM MoxeT mnpen-
naraTh nonpasku K Hactoameit Kousenumm. Texcr xaxnoit npenmoxexHHoM
nonpaBKK XOJXeH OHTh NpeAcTaBleH Heno3auTapup, KOTOPHHK Hezameaan-
TeJbHO HaNpaBiAeT €ro BCEeM IroCyAapCTBaM=yuyaCTHUKAaM.

2, TlonpaBka BCTynaeT B CUIYy ANA KAXAOro rocyaapcrBa=-yyacCTHUKA
HacroAumelt KoHBeHUMM, NpuMHMMaDmMEro 3Ty NONpaBKy, Nocje clayu Ha
XpaHeHWe Neno3uTapup NOKYMEHTOB O €e NPUHATUM GOJBUMHCTBOM rocy=
ZapCTB=-YYaCTHMKOB. DBrnocneacTeuu nus Kaxaoro ocTaBumerocs rocynap-

CTBa~yYaCTHMKA NONpaBxa BCTYNAeT B CUIY B LeHb CHAYM MM NOKYMEHTa
O €ee NpUHATHM.

Crtatpa VII

Hacrosmas KoHBeHuMsa ABnseTcd 6eCCPOYHOM.

Cratpa VIII

1. Yepes naTh neT nocae BCTYNIEHMA B cuay HactoAmel KoHBeHLMM
B XeHnere (M3eﬁnapux) IenosvtapueM coanBaeTci KOHPepeHHUA rocy=-
napcrtB-yuacTHMkoB KoHBeHuuu. KoHdepeHUMs paccCMOTPUT BONPOC O TOM,
kak nelictByer KoHBeRUME, UTOON MMETh YBEPEHHOCTH B TOM, 4YTO ee
Heny¥ M NONOXKEHMA OCYWMECTBAANTCA, M, B YACTHOCTM, PACCMOTPHUT
apPeKTHBHOCTL MONOXEeHMiH, conepxammxcad B nyHxkrte 1 crarteu I, no
YCTDAHEHUD OonacHocTel BOEHHOIO MIM JADGOTO MHOTO BpaxAefHOro MCNOdAb~-
30BaHUA CPEACTB Bo3AeHCTBMA Ha NPUPOAHYD Cpeay.

2. BnocnmemcTBuM C MHTEpPBAJOM HEe MeHee NATH JeT GONbLMHCTBO
rocyaapcrB~y4yacCTHUMKOB Hacroameld KoHBeHuum MoxeTr, nyreM npeacras-
JTEeHWA REeNno3UTapUD NpEeANoXeHUs ¢ I3TOH Uenpw, AOGUTHCHA CO3HBA KOH=
depeHuMn AnA Tex xe Ueneil.

-6-



3. Ecnu, omHako, kKoHpepeHUMsa He OHJ& NpoBeleHa, KaKk 3TO
NpeayCMOTPEHO NYHKTOM 2 HacCTOofmei cTaThbM, B TEYEHME AECATH IeT nociue
npensnaymeid koudpepeHuun, nenoavurapuit aanpaummBaeTr MHEHWA BceX rocy=
IapCTB-y4YacCTHUKOB HacroAmeill KOHBEHLUMM OTHOCMTENBHO CO3HBA Takoi
koHbepeHuun. Ecau onHa TpeTh WMIAM LECATh TOCYAApCTB-YUACTHUKOB, B
3aBUMCUMOCTM OT TOTO, K8KOE YMUCJIO MEHblUIEe, BHCKAXYTCH MNOJOXUTENBHO,

TO HNEeNno3vMTapuit npeAnpuUMET HeMelUleHHHNE MepH [0 CO3HBY KOHOEepeHUMH.

Cratpa IX

1. Hacrosawasa KoHBeHUMS OTKpHTA Ind NOANMCAHMA BCEMM rocyrnap-
ctBaMu. Jln6oe rocynapcTBo, Kotopoe He noanvuer KouHpeHuub kAo
BCTYNJEHMA ee B CUJIYy B COOTBETCTBMM C NYHKTOM 3 HacroAmelff cTarThu,
MOXeT NPUCOENUHUTLCH K Hel B noloe BpeMmd.

2, Hacroamaa KoHBeHUusa noznexut paTuduxalum rocynapCTBaMM,
noanuvcaBsmmMu ee. ParudurxalUMOHHHE IpaMOTH MIM HOKYMEHTH O NpH=
coelMHEHUM cHaDTCH Ha XpaHeHue ['eHepanbHOMy cexperapn OpraHuzauuu
O6renmreHHnx Hauuit.

3. Hacrosmas KoHBeHUMs BcTynaer B CUay MOCHe cAauyu Ha XpaHe=
HyMe paTHMDMKAUMOHHHX IpaMoT ABaAlATHHO NPAaBUTEJbCTBAMM B COOTBETCTBHMU
C NYHKTOM 2 HacTtoAmeidl cTaThMm.

4. Ina rocymapcTB, paTudUKaLUMOHHHNE I'DAMOTH MIMW JOKYMEHTH O
NpUCOeAMHEHMN KOTOPHX GYAYT CHAHM HAa XpaHeHWe NOCHEe BCTYMJIEHUA B
cuny Hacroameit KoHBeHUMM, OHA BCTyNaeT B CUIY B HAE€Hb CHAAUM HA
XpaHeHVe MX paTUDMKAUMOHHHX I'DAMOT WMIM AOKYMEHTOB O NPUCOEAMHEHMM.

5. [IHenoauTtapuit HelaMeLNWTENbHO YBeZNOMISET BCE NOANMCABLME W
npucoenvMuuemMeca x Hacroamel KoHBeHLMM rocyzapcTea O HaTe Kaxuoro
NoAnNuCaHudA, KaTe clauyu Ha XpaHeHue Kaxlol paTtudMKaLUMOHHOM rpaMoTH
MIW NOKYMEHTA O NPUCOEAMHEeHUM, HaTe BCTYNIEeHMA B CUIY HacTodmei
KonseHumy u nnGofi mompaBkM K Hell, & Takxe O NONYUYEHUM UM APYrUX
yBEeIOOMJIEeHUM .
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6. Hacrtosmas Kouperuus GyZeT 3aperMcTpUpoBaHa HENO3IUTAPHEM B

cooTBeTCcTBMM co crtaTheil 102 YcraBa OpranmsaliMu O6bennHeHHmx Haumit.

Crartea X

HacTtoamas KouseHumsa, pycckui, anramiicxuil, apacckmit, ucnaucxuil,
xutalickuil 1 dpaHuyackuit TexcTH XKOoTOpo#t ABAADTCA PABHO AYTEHTMYHHMU,
chraeTcH Ha XpaHenue ['eHepanpHOMy cexpertapn Opranmsaumm O6beNVHEHHRX
Hauui, xoTopui#t npenpoBoxzaeT NONXHHM OOpPA3OM 3aBEpEHHNE KOMUMU
KonpeHIMM npaBMTEeNbLCTBAM rocyaapcts, noanucasmmx KoweeHuyMo M npu=-
coenvMHuBpmMXcad KX Hel.

B YOOCTOBEPEHME YEI'0 HuxenoanvcaBmuecs, AOJNXHHNM OGPA3OM Ha TO
YHNOXHOMOYEHHNEe CBOMMM COOTBETCTBYDMWMMM NpPaBMTENbCTBAMH, MNOANMCAIM

HacToamy® KoHBERUMD, OTKPHTYD AxA nNoAnucaHus B XeHeBe BoCeMHARLATOrO
Masi OAHA& THCHAYA NEBATHCOT CEMBAECHT CEABMOTO roza.



llpunoxenne K KoxBeHUUM

KoHCcynbTaTUBHHI KOMMUTET SKCNEpToB

1. KoHcyabTaTMBHH{ KOMMTET 3KCNepTOB MNpeANpUHMMAET COOTBET=-
cTByDUWEe BHACHeHMe PaKTUUYECKMX OGCTOATENHCTE Aeja M npeAcTaBader
3KCcNepTHOE MHeHMe, OTHocAmeecH K JDGONW npodieMe; NOAHATOR B cooT=
peTCTBMM C nyHkToM 1 ctatbu V Hacrodumel KoHBeHUuMM rocyaapcTBOM=
YYaCTHUKOM, KOTOpOoe ofpaTuioch chpocbloit o coambe Komurera.

2. PatGora KoHCynrTaTMBHOIO KOMUTETA OIKCNEPTOB OPraHM3OBHBAET=
CA TaKMM O6pa3OM, YTOOH JaTh €My BO3MOXHOCTH BHIMNONHATEL QYHKUMUM,
uanoxeHusne B nyHkrte 1 nacrosamero Illpunoxenus. Komurer npunumaer
pemeHus NO NpoUeAypHHM BONpPOCaM, OTHOCAmMMMCA K OpraHu3aluu cBoei
pacoTH, 0O BO3MOXHOCTM OOGNMM COIJACHMEM WM, eCIU ITO HEBO3IMOXHO,
CONBUMHCTBOM IOJOCOB MNPUCYTCTBYOUMX M YUACTBYOUUX B IOJOCOBAHMUM.
llo sonpocaM cymecTBa roloCOBaHMe HE MNPOBOAUTCH.

3. Ilpeacemarenem KoMurera sBnfderca aenoamrapuil maum ero
npeACTaBUTENb.

4. Kaxnmoro sxcnepra MOryT CONPOBOXA&Th HA 3aCeNAHMAX OAMH
nau 6olnee COBETHUKOB.

5. Kaxauit sxcnept umeer npaBo uepea [lpeacenatens nNonpocuTs
rocyaapcTsBa M MexXAyHapoZHie OpraHu3aluy NpeloCTaBUTh TaKyD MHOOD=
MauMp ¥ NPOABMTH COTPYAHMYECTBO, KOTOpPHE, MO MHEHMD 3KCIepTa,
xXenaTenbHN Infa ueneit BunonHeHuma KomuretroMm cBoeildl paGoTH.
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CONVENCION SOBRE LA PHOHIBICION DE UTILIZAR TECHICAS DE MODIFICACION
AMBIENTAL CON FINES MILITARES U OTROS FINFS HOSTILES

Los Estados Partes en la presente Convencién,

Guiandose por los intereses del fortalecimiento de la paz y deseando
contribuir a detener la carrera de armamentos, & conseguir el desarme general y
completo bajo un control internacional estricto y eficaz y a preservar a la
humanidad del pelipro de la utilizecidn de nuevos medios de guerra,

Decididos a prosepuir las negociaciones para lograr progresos efectivos en la
adopcidn de medidas adicionales en la esfera del desarme,

Reconociendo que los progresos cientificos ¥y técnicos pueden crear nuevas
posibilidades para la modificacién del medio ambiente,

Recordando la Declaracidén de la Conferencia de las Naciones Unidas sobre el
Medio Humano, aprobada en Estocolmo el 16 de junio de 1972,

Conscientes de que la utilizacién de técnicas de modificacién ambiental con
fines pacificos podrfia mejorar la interrelacidn hombre-naturaleze y contribuir a
preservar y mejorar el medio ambiente en beneficio de las generaciones presentes
¥y venideras,

Reconociendo, sin embargo, que la utilizacién de esas técnicas con fines
militares u otros fines hostiles podria tener efectos sumamente perjudiciales
para el bienestar del ser humano,

Deseando prohibir efectivamente la utilizacidn de las técnicas de modificacidn
ambiental con fines militares u otros fines hostiles a fin de eliminar los peligros
que para la humanidad entrafiaria esa utilizacién, y afirmando su voluntad de
trabajar para lograr ese otjetivo,
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Deseando asimismo contribuir al fortalecimiento de la confianza entre las
naciones y a mejorar mis la situacidn internacional, de conformidad con los
propdsitos y principios ae la Carta de las Naciones Unidas,

Ilan convenido en lo siguiente:

Artfculo I

1. Cada Estado Parte en la presente Convencidn se compromete a no utilizar
técnicas de modificacidén ambiental con fines militares u otros fines hostiles que
tengan efectos vastos, duraderos o graves, como medios para producir
destrucciones, dafios o perjuicios a otro Estado Parte.

2. Cada Estado Parte en la presente Convencidn se compromete a no ayudar,
ni alentar ni incitar a ningin Estado o grupo de Estados u organizacidn
internacional a realizar actividades contrarias a las disposiciones del parrafo 1

del presente articulo.

Articulo II

A los efectos del articulo I, la expresidn "t&cnicas de modificacién
ambiental" comprende todas las técnicas que tienen por objeto alterar - mediante
la manipulacién deliberada de los procesos naturales - la dinfimica, la composicién
o estructura de la Tierra, incluida su bidtica, su litosfera, su hidrosfera y su

atmbsfera, o del espacio ultraterrestre,

Articulo III

i 8 Las disposiciones de la presente Convencidn no impedirfin la utilizacidn
de técnicas de modificacidn ambiental con fines pac{ficos ni contravendrfin los
principios generalmente reconocidos y las normas aplicables del derecho

internacional relativos a esa utilizacidn.



2. Los Estados Partes en le presente Convencidén se comprometen a facilitar
el intercambio més amplio posible de informacién cientifica y tecnoldgica sobre
la utilizacifn de técnicas de modificacidn ambiental con fines pacificos, ¥y
tienen derecho a participar en ese intercambio. Los Estados Partes que puedan
hacerlo contribuirén, individual o conjuntamente con otros Estados u
organizaciones internacionales, a la cooperacidn econdmica y cientifica
internacional en la preservacidn, mejora y utilizacién del medio ambiente con
fines pacificos, teniendo debidamente en cuenta las necesidades de las regiones

en desarrollo del mundo.

Articulo IV

Cada Estado Parte en la presente Convencidén se compromete a tomar las
medidas que considere necesarias, de conformidad con sus procedimientos
constitucionales, para prohibir y prevenir toda actividad contrarias a las

disposiciones de la Convencidn, en cualquier lugar situado bajo su jurisdiccidn
o control.

Articulo V

1. Los Estados Partes en la presente Convencidn se comprometen a
consultarse mituamente y a cooperar en la solucidn de cualquier problema que
surja en relacidén con los objetivos de la Convencién o en la aplicacidn de sus
disposiciones. Las consultas y la cooperacidn previstas en el presente articulo
podrén llevarse a cabo también mediante los procedimientos internacionales
apropiados dentro del marco de las Naciones Unidas y de conformidad con su
Carta. Entre esos procedimientos internacionales pueden figurar los servicios
de las organizaciones internacionales competentes, asi como los de un Comité

Consultivo de Expertos como se prevé en el parrafo 2 del presente articulo.
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e Para los fines que se especifican en el pdrrafo 1 del presente

articulo, el Depositario, tras la recepcidn de una solicitud de cualquier
Estado Purte c¢n la presente Convencidn, convocara en el plazo de un mes un
Comité Consultivo de Expertos. Todo Estado Parte puede designar a un cxperto
para que preste sus servicios en dicho Comit&, cuyas funciones y reglamento se
formulan en el Anexo, que forma parte integrante de la Convencién. FE1 Comit@é
transmitird al Dcpositario un resumen de sus conclusiones fécticas, en el que
se incorporariin todas las opiniones y todos los datos expuestos al Comité
durante sus deliberaciones. El Depositario distribuiri el resumen entre todos
los Estados Partes.

3. Cualquier Fstado Parte en la presente Conveéncidn que tenpa motivos
para creer quc cualquier otro Istado Parte actila en violacidn de las
obligaciones derivadas de las disposiciones de la Convencidn podrf presentar
una denuncia al Consejo de feguridad de las Naciones Unidas. Dicha denuncia
deberd contener toda la informacidn pertinente, asi como todas las pruebas
posibles que confirmen su fundamento.

. Cada lstado Parte en la presentec Convencidn se comprometc a cooperar
en cualquier investigacidn que pueda iniciar el Consejo de Seguridad, de
conformidad con las disposiciones de la Carta de las llaciones Unidas, sobre
la denuncia recibida por el Consejo. Dste informard de los resultados de la
investigacidén a los Estados Partes en la Convencidn.

B Cada Lstado Parte en la presente Convencidn se compromete a
proporcionar asistencia o a prestar apoyo, de conformidad con las disposiciones
de la Carta de las jlaciones Unidas, a cualquier Estado Parte que lo solicite,
si el Consejo de Scpuridad decide que esa Parte ha sido perjudicada o puede

resultar perjudicuda como resultado de una violacién de la Convencién.



Artfeulo VI

1. Cuslquier Estado Parte en la presente Convencidn podré proponer
enmiendas a la Convencidn. El texto de cualquier enmienda propuesta debera
ser presentado sl Depositario, quien lo distribuiré sin dilacidén entre todos
los Estados Partes.

2. Una enmienda entrarad en vigor, pora todos los Estados Partes en la
presente Convencidn que la hayan aceptado, cuando la mayoria de los Estados
Partes hayan depositado en poder del Depositario los instrumentos de aceptacidn.
A partir de entonces entrara en vigor para cualquiera de los demas Estados

Partes en la fecha en que éste deposite su instrumento de aceptacién.

Articulo VII

La presente Convencidn tendra duracidn ilimitada.

Articulo VIII

1. Transcurridos cinco afios desde la entrada en vigor de la presente
Convencidn, el Depositario convocaré a una conferencia de los Estados Partes
en la Convencidn, que se celebrarad en Ginebra (Suiza). La Conferencia revisara
la aplicacidn de la Convencidn para asegurarse de que se estén cumpliendo sus
fines y disposiciones y, en particular, estudiarad la eficacia de las
disposiciones del parrafo 1 del articulo I en‘'cuanto a la eliminacidn de los
peligros de la utilizacidn de técnicas de modificacidn ambiental con fines
militares u otros fines hostiles. ]

2. A partir de ese momento, con intervalos no menores de cinco afios,
la mayoria de los Estados Partes en la presente Convencidn podrd conseguir que
se convoque una conferencia con los mismos objetivos mediante la presentacidn
de una propuesta al efecto al Depositario.
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3. Si no hubiera sido convocada ninguna conferencia, con arreglo al
parrafo 2 del presente articulo, dentro de los diez afios siguientes a la
conclusién de una conferencia precedente, el Depositario solicitard las
opiniones de todos los Estados Partes en la presente Convencidén sobre la
convocacidn de tal conferencia, Si un tercio o diez de los Estados Partes,
seglin el nimero que sea menor, responden afirmativamente, el Depositario

adoptard inmediatamente medidas para convocar a la conferencia.

Articulo IX

1. La presente Convencidn estard abierta a la firma de todos los Estados.
El Estado que no firmare la Convencidén antes de su entrada en vigor de
conformidad con el parrafo 3 del presente articulo, podréa adherirse a ella en
cualquier momento.

2. La presente Convencién estard sujeta a ratificacidn por los Estados
signatarios. Los instrumentos de ratificacidén o de adhesidén se depositarén en
poder del Secretario Ceneral de las Naciones Unidas,

3. Lo presente Convencidn entraré en vigor una vez que hayan depositado
sus instrumentos de ratificacidn veinte gobiernos, de conformidad con el
parrafo 2 del presente articulo.

4, Para los Estados cuyos instrumentos de ratificacidén o de adhesibn
se depositaren después de la entrada en vigor de la presente Convencién, la
Convencidn entrard en vigor en la fecha del depdsito de sus instrumentos de
ratificacidn o de edhesidn.

5. El Depositario informara sin dilacidn a todos los Estados
signatarios y a todos los Estados que se hayan adherido a la presente Convencion
de la fecha de cadas firma, de la fecha de depdsito de cada instrumento de
ratificacibén o de adhesidn y de la fecha de entrada en vipgor de la presente

Convencién y de las enmicndas a la misma, asi como de la recepcidn de otras
notificaciones.



6. La presente Convencidn seri registrada por el Depositario de

conformidad con el Articulo 102 de la Carta de las llaciones Unidas,

Artfculo X

La presente Convencién, cuyos textos en espafiol, &rabe, chino, francés,
ingl€s y ruso son ipualmente auténticos, se depositara en poder del Secretario
General de las laciones Unidas, quien remitird copias dcbidamente certificadas
a los gobivrnes dec los Dstados sipgnatarios y de los Estados que se adhieran a
la Convencidn,

Ll TESTIMONIO DE LO CUAL los abajo firmantes, debidamente autorizados
para ello por sus respectivos Gobiernos, han firmado la presente Convencién,

abierta o la firma en Ginebra el dia dieciocho de mayo de mil novecientos

setenta y sicte,
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Anexo a la Convencidén

Comité Consultivo de Expertos

1. El Comité Consultivo de Expertos se encargard de establecer las
conclusiones facticas pertinentes y de facilitar opiniones de expertos en
relacidn con cualquier problema que, conforme a lo dispuesto en el parrafo 1l
del articulo V de la presente Convencidén, plantee el Estado Parte gue solicite
la convocacién del Comité.

2. Los trabajos del Comité Consultivo de Expertos se organizaran de
modo que le permita desempefiar las funciones establecidas en el parrafo 1 del
presente Anexo. Cuando sea posible, el Comité tomard por consenso decisiones
sobre las cuestiones de procedimiento relativas a la organizacidn de sus
trabajos; si no es posible, las decisiones se tomaran por mayoria de los
miembros presentes y votantes. No se someteran a votacidén las cuestiones de
fondo.

3. El Presidente del Comité serd el Depositario o su representante.

L, Cada experto podréd estar asesorado en las reuniones por uno o varios
consejeros.

54 Cada experto tendrd derecho a recabar de los Estados y de las
organizaciones internacionales, por conducto del Presidente, la informacién

¥ la asistencia que estime conveniente para el desempefio de la labor del
Comité.
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I hereby certify that the foregoing Je certifie que le texte qui précade

text is a true copy of the Convention on est une copie conforme de la Convention sur
the prohibition of military or any other l'interdiction d'utiliser des techniques de
hostile use of environmental modification modification de 1'environnement 2 des fins
techniques, approved by the General militaires ou toutes autres fins hostiles,
Assembly of the United Nations on approuvée par 1'Assemblée générale des Nations
10 December 1976 and opened for signature Unies le 10 décembre 1976, ouvert 2 la
at Geneva on 18 May 1977, the original signature 2 Genéve le 18 mai 1977, et dont
of which is deposited with the Secretary- l'original se trouve déposé auprés du Secrétaire
General of the United Nations. général de 1'Organisation des Nations Unies.

For the Secretary-Ceneral: Pour le Secrétaire général :

The Legal Counsel Z_}IW? Le Conseiller juridique

United Nations, New York, Organisation des Nations Unies, New York
18 May 1977 18 mai 1877
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